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Id .Coi.inse 1 for the App 1 leant h as filed a Memo 

for withdrawal of this Original Application with 

liberty to file better O.A. since some of the 

relevant doc*ents regarding representation made to 

the Authority cou rt 	annexed to the 0 • 

inad.ertently. 
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In view of thc aJwyie, apL Iat ii- is a 1 lowed 

to withdraw the Original Appitcation with liberty 

to file fresh proper O.A, Such O.A. shall be filed 

within 20 days from today and shall not be entertain- 

ed thereafter. 
is 

The App1jcationli0 1 t be withdrawn with 

liberty as cranted above with no order as to cxists. 
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